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12,068} hrs.
CORRECTION OF ANSWER TO
STARRED QUESTION No 833

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): On
behalf of Shrn K. D. Malaviya I beg
to make a statement In reply to
suppleme itaries by Shrimati Parvathi
Krnishnan, enquiring why there had
been delay in the supply of the spe-
cialised equ.pment and suggestng
that one of the reasong for the delay
was that the supplicrs were not really
experienced in the manufacture of
such equ'pment, i1t had bcen sfated
that the supplers did not send the
supplies in time and the only alterna-
tive, therefore, was to spend a httlc
more money and go ahead with the
work It had been stated further that
there was delay in the schedule and
that greater details as to why the
agreement was not fulfilled would be
furnished if nceded The fact 1s that
the suppliers of those items of equip-
ment had indicated certain probable
dates of delivery on informal inquiry
This was pricr to the sue of formal
tender notices by the Ligute Project
authorities As the suppliers had
acvepted orders for the supply of
similar equipment to other countries
in the interval between theiwr furnish-
ing the preliminary jnformation and
the 1ssue of tender notices by the
Lignite Project, the dates finally
quoted by them got extended beyond
what they had indicated earher
There have been no avoidable delays
in the shipment of the speciahised
equipment after the placement of
orders The expenditure of Rs 62
lakhs on additional conventional ma-
chinery was not due to any non-ful-
filment of contractual obligations by
the suppliers

As regards the suggestion that the
firms were not specialists in the
manufacture of the equipment, it may
be stated that both firms, Messrs
LMG. and Krupp, are firms of in-
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ternational repute and orders were
placed on them on the basia of com-
petitive tenders.

1209 hrs.
*DEMANDS FOR GRANTS (Contd)

MimnisTrYy of FooD AND AGRICULTURE

Mr, Speaker: The House will now
take up discussion on Demands Nos
36 to 41 and 118 to 121 relating to
the Muustry of Food and Agriculture
for which eaght hours have been
wieh'ad

Hon Members desirous of mowving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions I shall
treat them as moved, if the Members
in whose names those cut motions
‘tand are present in the House and
the motions are otherwise in order

Demanp No. 36-—Mmistry or Foop
AND AGRICULTURE

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 69,17.000 be granted to the
President to  complete the sum
nccessary to defray the charges
which will come 1n course of
payment during the vear ending
the 3ist dav of March, 1860 in
respect of ‘Ministry of Food and
Agriculture’”

Demanp No 37-—Fowrpar
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,37,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Forest'”.

*Moved with the recommendation of the President.
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Densanpd No. 38—AGRICULTURE

Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs. 9,21,10,000 be granted to the
President to complete the sum
necessary to defrsy the charges
which will come n course of
payment during the ycar ending
the 31st day of March, 1960, in
respect of 'Agriculture’”

Demanp No 30—AGRICUI TURAL
ResearcH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 4,52,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come n course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Agricultural Re-
search’”

DeMAND No 40—ANIMAL HUSBANDRY

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,40,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come .n ciurse of
payment during the year ending
the 31st day of March, 1980 1n
respect of ‘Animal Husbandry'"

DrMAND No 41— MISCELLANEOUS
DEPARTMENTS AND OTHER ExpENDI-

TURE UNDER THE MiNisTRY oF Foop
AND ACGRICULTURE

Mr. Speaker: Motion moved

“That a sum not excceding
Rs, 10,78,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course of
payment during the year ending
the 81st day of March, 1960, in
respect of ‘Miscellaneous Dcpart-
ments and other Expenditure
under the Ministry of Food and
Agriculture' ",
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Demanp No 119—CaPrTarL OQUTLAY ON
Fonests

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 12,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, 1~
respect of ‘Capital Outlay on
Forest’”

Drmanp No. 120—PurcHase oF Foob-
GRAINS

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 1,65,56,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of
payment during the year cnding
the 31st day of March, 1960, in
respect of ‘Purchase of Food-

gramns

Demanp No 121—Oruer  Carrrsr
or THE MINISTRY oF Foop AND
AcRiCULTURE

Mr. Speaker: Motion moved:

“That 2 sum not exceeding Rs
3339,92,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come iIn course of pay-
ment during the year ending the
31st day of March, 1960, in res-
pect of ‘Other Capital Outlay of
the Mimstry of Food and Agr-
culture’”

Mr. Speaker: Shr1i Nagi Reddy —
Does Shri Asoka Mehta want to speak”

Shri Asoks Mechta (Muzaffarpur)
Yes

Mr. Speaker: 1 have called Shn
Nag: Reddy

Shri Nagi Reddy (Anantapur): Mr
Speaker, Sir, we are today to discuss
nne of the subjects which 1s the con-
cern of every human being mn this
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country. Probably it 1s the only de-
partment about which everyone, both
m the cities and the villages, talks
every day. Therefore, I went through
the report that has been presented to
the House by the Ministry very very
carefully to find out as to what their
review of the past has been and what
suggestions they make for the future.
T am sorry to say that the report is a
report of self-justification of the past,
and because of that, it is a report of
self-complacency so far as the future
13 concerned,

We have passed through the most
dufficult year so far as the foodgrans
situation 1s concerned, last year. I
expected that the report would take
into consideration the difficulties that
are encountered by the people and the
Ministry, and that there would be &
kind of self-critical evaluation of the
past so that we would be in a better
position to adjust both the organisa-
tional and other matters for the
future.

What do we find in the report so
far as the past is concerned? It s
sard that the prices of cereals, parti-
cularlv rice, did not go up as much
as could have been expected. I do not
know by how much 1t was expected to
rise, because I cannot get into the mund
of the hon Minister to find out by
how much he expected the prices to
rigse. But I find from the report itself
that last year the price of rice has
been the highest that was reached in
the past, say, ten years, and yet we
are told that the situation was not as
bad as was expected. Probably the
Minister has forgoiten that last year
one of the greatest battles was fought
in thir country by the peaple for food-
grains, especially in his own State of
U.P. and in the neighbouring States of
Bihar and West Bengal. The people
had to fight very bitter battlez, be-
cause the Government did not think.
ag per the report, that the price had
risent as much as was expected and the
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This self-laudatory attitude in the
report is going to give them much
more difficult problems in the future.
The price of rice last year had tisen
Irqm 90 points in February to 118
points in September. The price of
wheat had risen from B84 points to 135
points 1n January this year.
erence 19 so vast and it is
that neither the peasant in the village
nor the consumers in other places got
Justice done. Then, who got the
Himalayan profits last year? Quite
naturally, the middleman, the ‘rader,
because he purchased rice at 99 points
and sold 1t in the lean months at 118
points, and, he purchased wheat at the
lowest point of 84 and sold it at about
125 1 do mot know why the Ministry
did not take note of it m the review
They are so very self-complacent of
the future that they have said in the
report that we need not worry about
the future at all anditis goingto be
excellent They have told us that we
need not worry this year, because the
crops have been very good; we are
having the best crops compared to the
last so many years; the market is
going to be better than what it was;
our troubles are going to be less; we
have got enough stocks in our hands
and probably we are going to import
more This is what they have told
us.

As for the fact that we have had
very good crops this year, there is no
doubt. But is the Government aware
that 1n 1956-57 we did not have a bad
crop—1I should say, we did have a good
crop But still, what was the position?
We were told then that “the crops are
good and the position is going to
better”. But the price of rice in 1
stood at 91 points in January and 11
points in August. So, a good crop
itself does not mean that the
are going to be reasonable, In
present state of affairs, with the
e
country, monopo
and with black-marketers almost laft
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scot-free, there is no doubt that the
Government cannot be complacent of
the future. That was exactly the ex-
perience in 1958-57,

The Government refuses to review
the past properly and try to relate the
past experience to the future. Today
we are told that we need not worry
and the pomtion is going to be much
better. We were told in a statement
laid on the Table of the House on 10th
February that “the price of rice had
already recorded a substantial fall and
that the index number of the whole-
sale prices which had rsen to 118 in
September, 1958, had fallen to 91 4"
I am surprised at the word ‘already’
It 18 not at all surprismng that the
prices have fallen, for the sumple rea-
son that every year in January and
February, the prices of rice do fall
Then, where 13 the surprise and why
should 1t be said that they haq ‘al-
ready’ fallen? This shows that Gaov-
ernment cannot imagme a natural
situation in natural terms and they are
not able to look to the future in the
proper perspective.

Let us take the pomtion in the past
few years in the months of February
and September each year. In 1056, it
was 77 pomts in February and 101 in
September In 1857, 1t was 91 and
111 In 1058, it was 100 and 116 I
had read the figures previously also
In 1958, i1s there a guarantee that it 1s
not going to be Like that? This self-
complacent statement of the Mmister
after the past experience that we can
lock to the future with confidence be-
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interest of the consumers, but also
of the producers. So, I would only
warn the Government to be careful
about the future. This complacent
attitude in you and the way i whuch
you are trymg to lull the people in
regard to the future is not going to be
of any help

We are 1n the most critical position
m the second Five Year Plan Every-
thing hinges on the manner in which
you are going to tackle this food pro-
blem. 1If the Food Department and
the Minustry refuse to take note of
these grave features in our economic
hfe, they will be called in the not very
distant future as the saboteurs of the
whole of the second Plan I only wish
at least now the Government would
take note of these factors and try to
evolve a proper policy; not only evolve
a policy, but act up to it boldly

Then we were told for the last 3—4
months that a new policy 1s gomng to
he evolved and 1t i3 coming. Well,
the country 15 eagerly waiting for 1t,
and that s State trading in foodgrains
There was a lot of talk about it, but
all the talking was only from the side
of the Prime Minister and not from
the side of the Department of Agricul-
ture They had been ominously silent
all these days When there was an
uproar from certain sections of the
country who have been opposed to this
trade 1n foodgrans, when speeches
were made in the country by certamn
people as to how it 15 dangerous, when
certain people were being mobilised
agamst State trading and the wvery
policy of State trading, I expected
that the Food Department would come
forward and tell people and educate
the people as to how it is important,
why it 15 necessary and how it is in
the interest of the consumers and
producers I thought it was the duty
of the Food Department, before im-
plementing a particular policy. to edu-
cate the people, try to tell them that
this 15 in the interest of the people
for various reasons. But I find they
have been extremely silent, and the
result of it we know today. We know
how State trading in foodgrains has
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been sabotaged not by the people w.0
have been talking against it but by the
very Department which has to imple-
ment 1t | sometimes feel that the
Department has heen silent all these
days only to allow a certain amount
of mobilisation of certain sections of
the pepole against State trading in
foodgrains, which will have its reper-
cussions on the Plan, so that they
may not be accused for having tailed
to implement the programme which
was announced, announced probably
not with enthusiasm by  the
Food Ministry but announced with
enthusiasm and conviction by the
Prime Minister The reactionaries
have, 1n the past tirec mondis, Caken
it into their heads

Mr Speaker, The hon Member will
have three more minutes

Shri Nagi Reddy I have taken only
ten minutes

Mr, Speaker: Twelve mimnutes He
will have three more minutes 1 will
give 15 minutes I will call Shri Sarju
Pandey also and will gine him some
time

Shri Nagi Reddy. Then I think 1
must conclude without even com.ng
to the main points

Mr. Speaker: All right, let hm
have 20 minutes

Shri Nagi Reddy: I expected more
because every day the flrst speaker
18 given more time

Mr. . Speaker. I will give him 8
more minutes

Shri Nagi Reddy: Then we are
being told that the whole of the
people are being mohilised aganst
State trading, saywng that State trad-
ng 1= not in the interests of the con-
sumers or the agriculturists

Producers know as to how they are
bemg fleeced by the whole salers,
and it is the experience ¢f every
producer n  agricultural goods,
not only in food but also in other

APRIL 2, 1980 for Grants

10374

agricultural goods. We know what
happened m the case aof jute laat
year We aaked for a big production.
Big production came and the
agriculturists + lost, because they
produced more, unfortunately it
they did not produce as
much a&s they did, probably they
would have got a better price. Today
we are seeing as to what 1s happening
to the tobacco market in Andhra. So,
the wholesalers as a whole have got
such a grip over the market that the
producers themselves are not getting
a proper price for whatever they
produce

% are tofd that 1in the intercst of
the consumers, in the interest of the
producers, there should not be State
trading And State trading is being
upposed by people not only in ordi-
nary terms but with vehemence Ther.
15 resistance agamnst it and people are
talking of bloodshed Probably the
Minister also must have received a
copy of the speech that was delivered
in the All India Foodgrains Dealers
Confercnce by Shmm M R Masani. 1n
which he said:

“If this were to be pursed then
1t will result in bitter resistance,
bloodshed and a fall in food pro-
duction "

An Hon. Member: Blcodshed?

Shri Nagi Reddy: Yes And he has
appealed to the people that, “there
can be no question of millions of ordi-
nary people throughout the country,
who cherish their homes and families,
their temples and religion, their farms
and shops and their entire way of life,
would find 1t difficult to share the
Prime Minister's indifference to ap-
panlmg catastrophe” And he says
that the Prime Minister’s words have
been “reckless and irresponsible” Al
this 13 being allowed by the Depart-
ment without giving a proper reply
My contention 1s that this deparunen®
has remained mient in spite of the
attacks that are being made on State
trading in foodgrains Instead of
rcoming forward to defend their policy



toa7s

i the interests of the consumers and
the producecrs, they have allowed it to
go unprotested.

Mr. Speaker: Why not the hon
Memper help the Government?

Shri Nagi Reddy: That 15 what we
are doing Just because they would
not do it, T have to do it for the sim-
ple reason that the Ministry had to
be helped at least by the Oppomtion,
when the Opposition faels that parti-
cular cause which thev have enunciat.
ed is good and the department have
failed to implement it or falled even
to argue their case properly.

Shri Vasudevan Nair (Thiruvella)
Then nobedy can help them

Shri Nagi Reddy: A certain section
15 being mobilised against this
policy There 1s nothing suprising
mn it The only surprising thing is
that Government have not taken ade-
quate precautionarv measures to guard

themselves against the attempts
by the vested interests tn
sabotage our plans. When

one reads the latest Report which
has been presented to know how they
are going to implement State trading
in foodgrains. one feels that he cannot
be convinced of the pohicies which are
being enunciated We are told that
today we have not enough money,
that today we do not have enough
organisation to collect &Il the food
from the people and. therefore, as &
beginning we are going to license
wholesale dealers, This licensing of
the wholesale dealers, I should say, is
not going to solve the problem. I
will warn the Government that it will
only lead to grester corruption and
administrative inefficiency. There is
no doubt about that. Because, when
you take a step, you must take a res-
sonable step, at least to a certain
extent. Why Is it difficult, I ask, for
the Government to come forward and
accumulate at least some portion of the
f and then gradually extend
it fully to every area? It s not a
dificult thing. Yor example, the
Government have given so many loans

Demands  CHAITRA 17, 1881 (SAKA)

,step—1t 13 not a

for Grants 10296
to the peasants like Taccav: loans.
They are being recovered They can
collect the taccavi loans from the
peasants in the form of gramns. But
the co-operation of the people
is necessary for that n
they will have to take tha:
small step;
it is a serious step—it requires the
co-pperation of the panchayats in tne
village; it requires the co-operation of
the co-operative societies mn the vil-
lages; 1t requires the co-operation of
the people who should be convinced
first of the importance and the neces-
sity of this  Therefore, the Govern-
ment has failed m theiwr duty mn the
past i this regard and now it
15 faiing i their duty in this regard.
Licensing of the wholesalers will only
hit the small wholesalers It wnll
increase the profits of the big whole-
salers  Because, it 15 always the case
in this society that bigger fish swal-
lows the smaller fish That 13 our
experience

An Hon Member: That 15 1w
satellites.

Shri Nagi Reddy: This programme
which 1s being enunciated today is not
going to solve the food problem. For
example, last year we had
zones where we fived cer-
tain  prices. The prices were
not implemented Who rhould
implement them? The people who had
to implement them would not imple-
ment Difficulty arcse. The Southern
Zone was formed. That zone was
said to be a self-sufficient zone
Prices were fixed Each Government
was expected to go and purchase from
the areas which had produced more
There 15 a pithy sentence in Telugu
A Reddy of this village is a non-
entity in the neighbouring village He
18 the Reddy in his village, he 15 a
powerful man only in his village* not
in the neighbouring wvillage What
was the use of fixing the price in
Andhra which 15 ruled by a separate
Government and asking some other
Government which 1s a neighbouning
Government to go and purchase there
at the controlled rates? Who 1s going
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to hear them, In the same way, today
what is happening is, the Madras
Government has stopped the export of
Jpaddy from the Madras State from the
Tanjore area into Kerala. Agaln, we
will be tald that the Kerala Govern-
ment can go and purchase in Andhra
at the controlled rate Who 13 going
to give at the controlled rate? If they
won’t give, what 1s it that the Kerala
Government can do? They can't
touch an ant in Andhra. It 1s impossi-
ble; they can't They have no rignt.
They have no power All this 15 good
talk.

The Minister of Food and Agricul-
tare (Shri A, P. Jain): How dd
they get 50,000 tong themselves?

Shri Nagi Reddy: The Kerala Gov-
ernment went and purchased in the
open market They got it Later the
Andhra Government came to 1its
rescue They got it That 1s a differ-
ent matter It is the duty of the Cen-
tral Government to see when they fix
the prices that the prices are imple-
mented. Implementation 1s a serious
thing which should be taken note of
If the Government simply enunciates
the policy and refuses to umplement
1ts own policy and give admimstrative
sanction to that, naturally it 15 not
going to help the position so far as
1t 15 seen today

In the end—I would conclude
because there 15 not time enough and
I generally do not take more time
than is allotted. I will take only one
thing, and that is the difficult situation
that the tobacco growers are facing
today due to the complete monopoly
over the trade by the ILT.D The
Andhra peasant is not able to sell his
tobacco at all because the ILTD has
formed certain grades There are 13
grades of tobacco They purchase
only the first three grades, the best.
What happens to the rest, we do not
know. The peasants have accumulated
30 much of tobacco today that they are
almost in ruin. It 1s, therefore, that
the Andhra peasants have been
requesting the Government for a long
time that this grading system should
be stopped. You ean have three
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grades I hear that in America they
have only shree grades. How s it
that 1n India a foreign gompany like
the ILT.D. with a complete control
over the market has come forward to
create 13 grades? The first thres are
purchased and the rest is left. The
Government must be able to give
immediate protection to them. I
would only say that the best course
would be for the State itself to inter-
vene in the tobacco trade as it did
once, I think, 24 years ago, and see
that the peasants get the proper
market which they require and the
proper price which they should have.

Then, I would only remind the
Mimster of the sad plight of the jute
growers 1n our country. It so happen-
ed unfortunately that the Government
did not intervene in time and the
result was, the jute industrahsts
together controlled the prices. It is
not a free market. We are being told
that there 15 a free market in thi
country There 1s no free market n
this country for certain goods that are
produced by the peasants There 15 a
monopoly market 1n this country.
This monopoly market has ruined
the jute grower and the tobacco
grower We know that quite a nume
ber of agricultural commodities,
pepper, cocoanut, turmeric and other.
things have fallen below the produc-
tion price and the peasants today are
finding themselves in difficulties. The
most serious trouble that the whole
country is facing today is the com-
plete breakdown of the purchasing
capacity of the people, of the con-
sumers who are mostly peasants
in this country. Their consuming
capacity, their purchaging capa-
city has been reduced to such an
extent Lthat the increased production
In our country is not finding sometimes
the increased market that ia essential
As a matter of fact, I should enly
read in the end a small aentence from

the condition of & viliage in 1058 they
say, unless there are certain social
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conditions which could be brought
about in this country, unless we are
able to give greater aitention both n
the matter of production and market-
ing and changes in special relatioms,
‘we cannot produce a new life in the
villages They say, though there has
been abolition of the zamindar system,
“it has no vimble impact on therr
economic resources and their economic
resources”, etc It says, “neither the
structural orgamisation of production
nor the social leaderstuyp in  our
hierarchical structure has undergone
any major change” in these ten years
of our policies which are being imple-
mented only m talk and not m action
This Ministry 1s one of the most 1m-
portant Ministries not only because it
s concerned with all the people 1n the
countrv but also because 1t 13 the base
on which any Plan has to be imple-
mented I hope the Government will
enunciate proper policies Not only
that I hope the Government wnll
educate the people on 1ts own policies
and &ct up to them with much greater
vigour and conviction than what they
have done 30 far Now they have
sabotaged State-trading in toodgrains
I hope that they will not do the verv
same thing as regards land reforms
and other social reforms that are ex
pected to be implemented 1n this year
as has been promised by the ruling
party itself

Shri Asoka Mehta: The Minister, on
more than one occasion, has claimed
that this year we are having a record
crop 1t s true that this year the crop
promises to be very good But, I
believe we would be making a mus-
take if we consider 1t as a record crop
for the very
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figures Absolute figures have got to
be viewed agminst certain develop-
ments that are taking place and I am
therefore surprised that the Minster
should have looked at the figures only
in terms of their absolute number
Every year, merely to mark time, we
require about 8 lakhs tons more of
foodgramns-—merely to mark time If
any macklog 1s to be made up, 1if any
improvement 1s to be made as far as
the food requirements of our country
are concerend or if prices are to be
brought down of course a greater
effort will be necessary

When we look at this, we find 1n
the last ten years 1if the figures are
to be believed the area under culti-
vation undoubtedly has mcreased by
about 22 million acres If the figures
are reliable, that 1s an achievement for
which the countrv can legitimately be
satisfied But there has not been a
marked improvement as far as the
yield 15 concerned Here as else-
where 1t needs to be remembered that
we have reached a stage where, as
one authority has put it it 1s proba-
ble that in the future, the loss In
cultivable land or at least in the
fertilitv wall be nbout as great ag the
gain unless heroic conservation and
expansion measures are undertaken
On a previous occasion, I, together with
some other Members had raised the
question of finding out what has been
the net improvement n irmgation
potential in the country, particularly
in mmor irrgation I then pointed
out Sir that both the figures for
gross 1rmgation and net 1rmgation
should be made available We are
publishing figures only for gross um-
gatton 1 pointed out how such a
provision tends to be decepive We
have the report saying that on soil
erpsion, 171 schemes have been taken
up and that 8-5 lakhs acres will benefit
by this scheme For the same year,
how many acres of land have become
eroded® This 13 the gross figure The
net figure will be difficult to deter-
mine On a previous occasmon I point-
ed out how in the Punjab, on the one
hand they have been mmproving irn-
gation facilities while on the other



Toal:

[Shr: Asoka Mehta]

hand, water-logging has been en-
croaching upon fertile lands available
for agnculture It 13 absolutely neces-
sary that both sides should be brought
forward If the report 1s to be mean-
ingful, and if the Minister 1s not to be
musled by his own figures, he should
try to place before humself both the
gains made as well as the loss suffered
during the year

The production figure has got to be
a moving target and in terms of anv
achievement we must remember that
the gross figure 13 likely to be decep-
tive and the key figure 15 that of the
net advance These are two prelimi-
DAY UnserveOUn: whth are very
obvious I have to make them from
time to time because I find that when
these matters appear 1n the reporis
these facts arc either not kept m view,
or, even if the persons concerned are
aware of them, no effort 15 made to
bring them to the attention of those
who are poing to read these reports

On the question of prices, 1t 1s truc
that prices have started coming down
m some parts of the country We have
learnt from our mistakes m the past
Certain fall in prices hag occurred in
certamn parts of the country The
Government's policy of purchase has
started providing some kind of pmee
support and one would, therefore,
<ay that we have learnt something
from the mustakes that we had made
m the past

In this connection, Sir, I would Like
to invite the attention of the House to
page 4 of the Report of the Mimstrv
of Food and Agriculture In page 4
you find the index numbers of whole-
sale prices of foodgrains from August.
1057 1o January, 1959 It covers
probably about eighteen months. In~
that short period, Sir, you will find
that very sharp fluctuations havn
taken place. There have been rises
and falls Fluctuations and variations
have been very marked We have
been told that one of the policies that
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the Government wants to pursue s
that of price stabiisation What 1
being done” What steps are being
taken to introduce element of
stability® This Report itself shows
that 1n a brnief period of eighteen
months there have been sharp fiuctua-
tions It has gone upwards and down-
wards Now, there are various reasons
for it I am aware that for every
movement, upward and downward
reasons can be put forward One can
say, looking back over these fluctua-
tions for the last so many years that
almost for every fluctuation some
1cason can be put forward We have
to find out if institutional changes can
‘oe i W vorn punty thanhges m -
tiated wherebv these fluctuations can
be reduced Now, this was one of the
questions that the Foodgrains Enquiry
Committee wa. asked to go mnto It
had made two recommendations One
was £™r 1t the Foodgrains Stabilisation
Orgaun sa .~ to which I shall come in
& minute u.nd the other was about
price steh 1 ation Board The sugges-
tion .tou* price stabibsation Board

has ' n completely neglected 1 do
not knt what alternative the Gos
ernment has I have alrcadv said that

to some cxtent the present policy of
purchast 1~ having good effect It
nav already been stated bv the Gov-
ernmen! that! there a:c all kinde of
difficuities and dangers in this policy
of price fixation Evan if Co-
opera‘,ve; come up, 1t has been sug-
pesied that there will always be a
tertasn amount of pressure from cer-
taln ectors in the countrv to see tha!
the prices ate fixed at a higher leve]
So, this question of fixing prices =t
ihe proper level 1z a maiter that
bristles with difficulties These things
can either be done by some kind of
&n independent Board supported by an
Advisory Committee, or, it can be
done by Government, or by the Parha-
ment, a8 158 donc in Sweden If it is
done by Goverfiment then again, the
question comes up before Parliament
Now, therefore, it iz felt that the
fixation of prices for the agricultura’
produce 13 hikely to become increasing-
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ly difficult because of various pres-
sures that will be exercised ang there-
fore i1t becomes necessary to think out
s machinery which would be insulated
to the extent possible against such
pressures In this respect the Govern-
ment seems to be talking with twao
voices Care has to be taken to sec
that these pressures do not influence
price fixation There 15 a considerable
amount of diffidence about the wav the
pr.ce fixation policy 15 going to work

Government invited almot thr
entire and perhaps the inadequatelv
informed opposition of various force.
in the country against itself In a
matter sensitive like that of price fixa-
tion, T think, Government “should
to get support from all sections befory
1t announces any policy and before 1t
starts with price fixation

Then, Sir, regarding State Trading
certain announcements have been
made I am surprised to find that
The Prime Minister had set up a
Committee consisting of some Mem-
bers of this House, including some on
this mide This js a Commttee before
which major questions of food policy
are to be brought up. I happen to be
a member of the Committee We were
assured that before any decision on
these matters 15 taken the Committee
will be consulted. The whole 1dea was
to settle these questions outside the
arena of parties and politics and to
bring them on a table where serious
discussions could take place, where
the necessary information could be
provided beforehand to people be-
longang to the ruling party as well as
the Opposifion parties. I am surpris-
ed to find that certain decisions have
been taken and certun policy an-
nouncements have been made here
without taking the trouble of con-
vening this Commuittee. Is this the
way in which the so-called High
Power Committee of this House are
going to be treated?

Bhri A P. Jain: ! mav inform the
hon, Member that this is only a provi-
sional scheme. It has been put before
the National Development Council, and
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it had also been before the House
I may inform the hon Member that
the scheme will again come up befors
the Committee and any suggestions
coming from the Committee will
receive due consiuderation,

Shri Asoka Mehta: As far as the
duestion of State trading 1n food-
grains 1s concerned. 1t has had a very
chequerea career In September last
year, this suggestion was summarily
dismissed by the Food Minister In
November, 1858, i1t was suddenly ac-
cepted We do not know what deve-
1opments took place in between Now.
sn April, TY5Y¥ the provisional scheme,
whatever 1t 13 waters down consi-
derably whatever was accepted at
least 1 principle in November. 1958

Going through the statement that
the hon Minister has made, and try-
ing to understand the scheme as it
has been evolved, 1 am remunded of
what used to be said in 1919 or 1820
about progressive realisation of res-
ponsible government m fulness of time
in this country. Here 15 a scheme
which promises us that there will be
progressive realisation of socialisation
v the trade in foodgrains in the ful-
ness of time

Now, the marketable surplus m
India 1s calculated at 18 to 20 million
*ons Rice 15 about 9 to 10 million
tons, and wheat 1s about 3 mlhon
tons In 1958, the total purchases
made by Government amounted to
nalf a million tons Out of a market-
able surplus of 18 to 20 million tons
our total purchases were half a mil-
jion tons Is thig sufficient to enable
Government to exercise strategic
control? We do not know how much
more thev are going to purchase this
year

But, here again, let us look at the
position of the storage facilities, be-
cause without storage facilities vou
cannot put through a policy of socia-
usation of wholesale trade in food-
gramms It has been estmated by
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those who are entrusted with that
task that storage facilities to the tune
of 5 million tons would be needed
In 1958, storage facilities for 76,000
tony were complefed I leave it to
you, Sir, to demide how many years
it will take to build up the storage
facilities for 5 million tons, if this is
the rate at which we are to progress
In 1959, it is said, storage facilities
for 2'9 lakh tons are under construc-
tion or are likely to be taken up for
construction On a liberal estimate, at
this rate, it w1l take twenty-five years
before we shall have the storage
capacity for 3 million tons

That was whv I said that this seem-
ed to be a volicy of progressive reali-
sation If that is the policy, one should
make 1t clear, because then we shall
not be evoking or arousing oppoution
and resistance My hon friend read
out just mow the speech that Shri
M R Maszsani made the other day at
a conference of merchants dealing in
foodgrains I was present at that con-
ference I wanted to know how the
merchants felt I knew and T found
that they were greatly excited, thev
were greatlv amitated; thev were ex-
cited and agitated when nothing was
going to happen nothing very wmuch
was going to happen which need ex-
cite or agitate But we agitate the
people on both sides friends whn
want that there chould be certain
changes feel amtated when thev find
that those changes are promised and
nothing hapoens then, there are those
who get agitated because thev are
opposed to thede changes I do not sav
who is right and who is wrong that
is immaterial but there 13 no point In
agitating both <ides and getting noth-
ing done at the end of 1t That seems
to be a policy where Government are
anxinus fo have the largest number of
people arraved against them T just
cannol understand a government
whose main purpose is to mobflise the
maximum possible ill-informed op-
position against them If that kind of
gituation arises, the responsibilify les
squarely an those who are today sit-
ting on the Treasury Benches.
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Now, lef uz lock at the warehous-

ing As far as warehousing ecorpora-
tions are concerned, the five-year
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capacity of one million tons,
are expected to come up
pace at which we are going, an
these warehouses are being
provide facilities to traders These
warehousing corporationg were set up
fo provide faciliffes fo growers We
are told now that the growers are
not corung forward to take advant-
age of it What is wrong with all
these things® If these facilities are
gomng to be taken advantage of by
the trades, then there i1s no point 1n
our saving that our pohcy Is to
socialise the trade 1n foodgrains
because as I say, to enunciate a
policy and to undermine it or to per-
mit 1t to get undermined is to invite
opposttion from both sides

In this foodgrains trade, a dyarchy
hac been introduced now The pur-
rhases will be made on behalf of
Government and also on behalf of
the traders themselves This dvarchy
in foodgrains trade is likely to he
disastrous This dvarchy is Iikely to be
very disturbing because this parti-
cular svstem 1f T am not mistaken
was thoroughly examined by the
Thirumala Rao Committee—mv hon
friend is there—in. 1981 or 1952
Again, subject to correction by my hon
friend, Shri Thirumala Rao who head-
ed that committee and produced a very
valuable report at that time—I hope
he will say something on this subject
later on—that committee came to the
conclusion in the light of all available
experiences that that
svstem was not desirable 1 know
there are influential people in this
Government, who, for the last ten
years, have been trying to folst that
programme upon Government., Every
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“We feel that step by step condi-
tions should be created so that ia
the course of the next three or
four years, the foodgrains stabili-
sation organisation may be in a
position to control a substantial
portion of the wholesaly trade in
the country.”.
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¥
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traders. Are these returns coming?
Well, nobody seems to know; at least,
nobody in authority seems to know
whether these returns are being
checked up and any kind of signifi-
cant conclusions being drawn;
those in authority do not seem to
know this. Well, this is the position.
What should we do? The question
might be asked, asg the Food Minister
has asked it, what do I suggest, and
what is to be done. I would say tha
there are only a limited number of
districts where there is a marked sur-
plus in rice or wheat. I know in the
statement that he made the hon.

f

it is not possible to give a firm figure
about the number of districts,—again
the hon Minister has said that for the
time being State-trading and whole-
sale trading in foodgrains will be con.
fined to rice and wheat—may be in
12 to 15 districts, as far as rice and
wheat are concerned, a different policy
a comprehensive policy, a comprehen-
sive approach, can be made. [ am not
satisfled with the explanation that he
has given or the arguments that have
been put forward in the statement
that he made here about his objection
to a corporation. It may be that a cor-
poration for the whole country may
or mmy not be possible but for these
limited areas, I believe a corporation
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is likely to serve the purpose better,
unless, of course, the hon. Minister is
confident that in the next three years
all the co-operatives that we are
anxious to create in the country are
going to come up. We cannot link up
the different reforms, one with the
other. If you link them all together
and if in any particular sphere or
particular sector the reforms tend to
fall behind schedule, then everywhere,
all along the line, you find that the
progress is hampered.

It would be a good thing if we can

achieve integrated progresss, but
looking at the results, looking at the
way we have been functioning in the
Jasy ten Yo Ywélve years, 1 doumy very
much if there is even a single Mem-~
ber in this House who will get up and
say with a clear conscience that we
have the strength, the means, the
vision and the determination to move
forward in an intesrated way If that
is so, where there is this kind of
Jukewarmness all round, would it not
be better not to link up some of these
things 30 intimatelv and so compietely
that our failure on one front may
result in our failure in other fronts
also? I would therefore say that on
both these points, the need have in-
tensive State trading in limited num-
ber of districts and the advisability
of having one or more corporations
for that purpose, need to be gone into
once again. I am glad to know from
the hon. Minister that the suggestions
be has made are of a tentative
character, and I hope and trust that
the matter will be given further at-
tention.

I would be failing in my dutv if I did
not invite the attention of this House
to something which the Public Ac-
counts Committes _in Bombav has
recently pointed out. The Public Ac-
counts Commitiee in Bombay went
jnto a particular deal, a deal for pur-
chasing 10,000 ton: of jowar, worth
about Rs. 20 lakhs and this particular
deal, was entered into by the Govern-
ment of Bombav because the Govern-
ment of India had recommended the
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name of a particular firm. Later on
when enquiries were made )X was
found, in the words of the committes:

“The Madhya Bharat Govern-
ment, however, informed the Bom-
bav Government that they could
not help them 1n the matter as the
firm wae« not registered in their
Btat¢ The Government of India
also, when the matter was taken
up for enquiry, informed the Bom-
bay Government that there was
no such firm in existence.

“The departmental representa-
tive who appeared befors the
Committee explained that since
e Trm wan recvmmented ‘vy O
Government of India, and as the
rates and other terms and condi-
tions had already been settled by
them, the Bombay Government
waq only required to enter into &
formal agreement with the
agents.”.

The Government of India was sup-
posed to have checked it, but later
on it was discovered bv the Govern-
ment of Bombav that no such firm
existed and the Government of India
also could do nothing about it. The
Committee therefore comes to the
conclusion:

“Strangely enocugh, no attemot
also seemg to have been made to
inquire of the Government of
India &s to the circumstances in
which the irm which was not in
existence came to be recommend-
ed by them. Perhaps the Public
Accounts Commitiee of the Lok
Sabha may also lock into this
matter "

1 am raising this question for a very
simple resson.

Shri A. P, Jain: What report is that?

Bhri Asoka Mehta: The latest re-
port of the Public Accounts Commit-
tee, Bombay State, 1958-859.

Whether our Public Accounts Com-
mittes will go into it or not, I do not
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know, but the hon. Minister should
go into it, because the scheme which
we are adopting, as 1 eaid, envisages
& certain dyarchy, There is gomng to
be no machinery for direct purchases
or only a limited machinery for direct
purchases, and great care has to be
taken. If that care is not taken, we
shall find similar complaints coming
up in future.

In the limited time that iz at my
disposal, I would just like to say that
this scheme is Jinked up with this
whole question of co-operatives, The
qQuestion of co-operatives has been
made somewhat confused and com-
plicateq by the controversy that is
being carried on about joint farming.
1 have no desire to go into that con-
troversy just now, but I would like ‘o
draw attention to the suggestions for
agricultural self-sufficiency that were
recently made, before this controversy
wag stirred up, by Sir B. P. Singh,
Roy, Bhri C. H. Bhabha, Shr Tulsidas
Kilachand and Shri B. M. Birla On
page 19 they say that they recom-
mend tractors for use to improve our
cultivation. Then they say:

“The difficulties in using thess
tractors in small holdings of land
will also have 1o be worked out.
This aspect will] have to be dis-
cussed and decided on the willage
unit level where it should be pos-
sible by mutual agreement to en-
sure that a group of farmers with
land holdings up to 100 acres may
be enabled to make use of tractors

.. an arrangement under which a

group of farmers with requisite
land is able to come together with
proper demarcation of land and
removal of barriers in order to
utilize the facllities for scientific
farming ... *

These gentlemen, before this con-
troversy camg up, locking at this pro-
blem in a non-political, detached
manner, also came to the conclusion
that some kind of removal of bound-
aries or demarcations will become
necessary if agriculture was to be im-
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proved 1 am saying this just for this
reason that the whole problem of
building up co-operatives i1n India is
getting bedewilled today by this con-
troversy, a controversy which, to my
mind, 1s unreal because neither are
those on the Treasury Benches an-
xious just now to put through these
changes, nor are those opposing them
so vehemently from this side of the
House really vehement in their oppo-
sition because their own colleagues
only a few months back, when ths
controversy had not come up, made
more or less the same kind of sug-
gestions that some others have been
making today.

This parlicular controversy has re
sulted 1n side-tracking attention from
the more important question of deve-
Joping our co-operatives, because this
question 15 intimately linked up witn
the development of State trading in
foodgrains, and, I would say that it
is amazing that so far there has been
no response¢ from the Government to
the very s‘rong criticisms that have
been made by those who are engaged
in the co-operative movement against
the recommendations of the Law Com-
mission on the co-operative law, as to
what kind of law has to be created

I have seen recently the working
party's report that has been produced
on the co-operatives i the country.
A large number of co-operatives are m
a verv weak state. Simultaneously
we have to embark upon a double
programme, a programme of expansion
and a programme of consolidation. it
is a two-pronged attack. & two-
pronged attack where consolidation
will have to be miven much greater
importance than expansion, because
there is no point in expanding unless
we are sure that the fabric that is
being created will be strong enough
to stand the various burdens that are
going to be thrown upon 1t

I think this whole question of what
kind of legal framework is going to
be provided, what kind of powers are



work that has to be done, all
arguments are wvalid to the extent
these co-operatives are going to come

up, and the co-operatives will
up to the extent the controversy on
the legal framework for the co-ope-
ratives is set at rest. I hope that, that
will be done and that as far as State

g

Dafence be taken up for consideration
immediately after the wvoting of
demands relating to the Ministry of
¥ood and Agriculture. Consequently,
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Shrl Nagt Reddy
Why this change?

Mr. Speaker: The Minister of De-
fence has to be elsewhare.

Skri Batya Narayan Siaha: On the
10th there is an Investiture cersmony
in Madras for military honours The
Minister of Defence has to go there.
This change has arisen because the
House took more time than that indi-
cited In the schedule.

(Anantapur):

Shrl Braj Raj Singh (Firozabad):
The notice is very short.

Shri Satya Narayan Simha: The
Rehabilitation Ministry have not much
to say about it

13°18 hrs,
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Shri Asoks Mohta: May I correct
my hon. friend? I did not sympathise
with them. If the foodgraing mer-
chants have sny complaints aguainst
some suggestions I have made, I think

demoeratic etiquette demands that one
should go and listen to what they





